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Heard Mr.A.K.Mehapatra,Learned Qeunsel fer

6. ANe,1144/268 2,

GRDER N6.3, DATED 29-87-2093.

the Applicant and Mr.R.C.Rath,Learned standing Cceunsel
for the Railways (en whem a copylof this @riginal
Applicatien has been served) en the questien ef

admissisn,

This e@ricinal Applicatiemn has Deen filed Dy
shri Rabinarayan Sethil, Aged apeut 3¢ years,S/e.
Sti Pranakrusina Sethi, presently werking as Trained
Skilled Artisan, Tikiapaba Kharagapur, Applicant was
appsinted by the Chief Persennel @fficer,s, E, Railway,

Garden Reach,Kelketa-43 vide his Memerandum Ne.p/L/
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Mr.Rath,Leamed Standing Cceunsel submitted that this
€.A. is net maintainanle befere this Tribunal in view
9f Rule-& ©f CAT(Precedure} Rules,1987, The sald rules

proevide as unders.

“6. PLACE @F FILING APPLICATION:-(l) An applicatien
shall erdinarily be filed by an applicant with the
Registrar ef the Bench within whese jurisdictien -

(i) the applicant is pested fer the time Deingser

{ii} the cause of actien,whelly er ir part, has
ariseng

Previded that with the leave ©f the chairman
the applicatien may be filed with the Registrar ef
the Principal Bench and subject te the wrders under
sectien 25,such applicatien shall be heard angd
dispesed of by the Bench which has jurisdictien ever
the matter,

{2} HNetwylithstanding anything centained in sub.rpule
(1) persens yhe have ceased te be in sarvice
by treasen ©f retirement,dismissaler teminatien
of service may at his eptien file an applicatien
with the Registrar @f the Bench within whese
jurisdictien such persen is erdinarily residing
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residing at the time of filimg ef the
applicatien®,

Since the Applicant is pested presently within the
jurisdictien @f the CAT,Calcutta Bench,this eriginal
Applicatien ds rightly peinted eut by the Leamned
standing Csunsel fer the Railways,is net maintainable
befere us, That apart,the casee of actien whally er in
pait alse arese al Kelketa because f the erder issued

by the Chief Persennel €fflcer,s.E, Rallway, at anexure-4,

In this view ®f the matter,we see that this
@.2, is net maintainable in terxms of Rule.€ o€ CAT
(PrecedurejRules,1987 ,referred te earlier, Accerdingly,
this OA is dismissed at the stage of admissien Wﬁ

lack ef jurisdictien,

Send cepies ©f this crder)alonwith 8As te the
Respendents and free cepiles of this erder be given te

learned ceunsel fer heth sides.
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